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THE VICE-CHAIRMAN (PROF. PJ. KURIEN): We shall now take up Clause-
by-Clause consideration of the Bill.

Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRI V. KISHORE CHANDRA DEO: Sir, [ beg to move: That the Bill be
passed.

The question was put and the motion was adopted.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, let us have further
discussion on the Marriage Laws (Amendment) Bill, 2010. (Inferruptions) The Anand
Marriage (Amendment) Bill, 2012 is a non-controversial Bill. If the House agrees, we
can take it up first, and, [ think, no discussion 1s needed. (Inferruptions) Okay, let us
take up the Anand Mamage (Amendment) Bill, 2012, Hon. Minister to move the Bill.

The Anand Marriage (Amendment) Bill, 2012

THE MINISTER OF LAW AND JUSTICE (SHRI SALMAN KHURSHEED): Sir,

I move:

“That the Bill further to amend the Anand Marriage Act, 1909, be taken

mto consideration.”

Sir, the hon. Members are fully aware of the purpose of bringing this Bill. Tt
has a very positive and beneficial purpose. I do want to acknowledge that across
the floor, everybody, in a very positive manner, has participated in this consensual

approach to reach out to a community that, for many, many years...{Inferruptions)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Then, should we pass it

without discussion?

SHRI SALMAN KHURSHEED: Sir, this is a small amendment but it is a very
significant amendment for those who have been asking for it. T request the House to

pass this Bill without further discussion.

The question was proposed.
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SARDAR SUKHDEV SINGH DHINDSA®*: Chairman Sir I want vour
permission to speak on the Anand Marriage Act in my mother tongue Punjabi, T am
thankful to you.

Firstly T am thankful to the law minister who has accepted the long pending
demand of the Sikhs. T am especially thankful of the Hon’ble Prime Minister who
after having got passed the bill from the cabinet has brought it today in the August

House.

As law minister has said that it 1s a very small bill. This Act came into being
in the year 1909 but the N.R.I’s who are about 40 lakhs mn number faced one major
problem under the Act that when they wanted to get there marriage registered it was
not done under The Anand Marriage Act. So when they went to embassies for
Visa’s for their spouses than they were questioned that in the passport the religion
1s mentioned as Sikh but the certificate of marriage 1s under the Hindu Mariage Act

and so there visa application was rejected.

This demand for registering Sikh marriages has been pending for long and
Sardar Tarlochan Singh who was a member of this August House had brought a
Private members bill in this regard also. I am thankful of the Parliamentary Standing
Committee of law and justice who under the chairmanship of Dr. Natchiappan had
passed it unanimously in December 2007 with a recommendation that this
amendment in the bill be accepted. 1 am thankful of all the sections who have

accepted it and have chosen to unanimously pass it.

Lastly T want to put across to the law minister two three things that this
issue was a smaller one and it got accepted put there are other bigger pending

1ssues.

Shrimoni Akali Dal is a party representing the Sikhs but it is a Secular Party
and also includes Hindus and Muslims as members who are M.L..A's and Ministers.
But anywhere 1in the world if any Sikh faces problem he is represented by Shrimom
Alah Dal so it 1s called the Party of the Sikhs but it 1s a secular party.

I would not take extra time but I want to raise a major issue that one big
demand of the Sikhs is about Article 25 of the Constitution [ don't want to raise this
matter now but as you are also from minority community and don't hesitate to take
bold steps kindly think over this demand. Big agitations have been held against
Article 25 in the past. The real issues of the Sikhs would be solved when Article 25
of the Constitution 1s amended. 1 request that in future kindly think over this long
pending demand of the Sikhs, this is my demand from the Shrimoni Akali Dal, thank

you Sir.

* English version of the original speech made in Punjabi.
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SHRI AVTAR SINGH KARIMPURI (Uttar Pradesh)*: Sir T with your
permission, because this is an issue involving the Sikhs all over the, would wish to
speak in my mother tongue Punjabi about The Anand Marmage amendment bill 2012.
Which is welcomed by the Sikhs all over the world and we also welcome this. In the
year 2007 the Parliamentary Standing Committee had unanimously recommended that
the Government should immediately address the demands of the Sikhs after bringing
in the Anand Marriage amendment bill. But despite the unanimous recommendation
of Parliamentary Standing Committee the Government has staken this step after 5
long years. But despite this delay in taking this step it is a right step in the right
direction. It has some weaknesses but we want it to be passed at this stage and in

future as per the demands of the Sikhs steps should be taken 1.

Amongst the Sikhs marriage is a very sacred ceremony in.Shri Guru Granth
Sahab it 1s written that the relationship of husband and wife is not limited to being
together but there should be trust, love and understanding amongst them, though
they are two individuals but they should be one soul. Such should be the level of

understanding amongst the married couples.

The beginning in this regard was made in the year 1909 and we have moved
further in this direction in the year 2012. T while supporting this suggest that we

snould think on the weaknesses in this in the future.

Hspecially 1 thank Ms. Mayawati the National President of the Bahujan Samaj
Party and leader of the Bahujan Samaj Party Parliamentary Board under whose
presence | have been allowed to speak on this issue regarding the Sikh Community
and I also thank her for the regard she has in her heart about the Sikh Community.

(Ends)

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Okay. Now, Shri Kanwar Deep
Singh. Please take less than three minutes. (/nterruptions) 1 told you that T will call
you. There is an order. Your name is here. Now, Shri Kanwar Deep Singh

(Interruptions)

* English version of the original speech made in Punjabi.
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oft Few v e @rEe) w8 d9 e 9 Pw oewa ¥ faw JE
g war | Mr. Vice-Chairman, Sir, T am thankful to you for providing me this
opportunity to speak on this Bill. T welcome the provisions of this Bill and T feel it
addresses the main identity crisis amongst the Sikhs that while the wedding rituals
were true to the Sikh religion, the certificate of registration was under the Hindu
Marriage Act. I am also thankful to Shri Salman Khursheed, the Union Law Minister,
who has very kindly agreed to the genuine demand of the Sikh mincrity community
and has introduced this Bill.

Sir, the Sikh community has always stood with the nation. They have made
maximum sacrifices for the freedom of the country. Even now it is Punjab which has

been producing enough food grains to keep India free from famine.

I am personally aware that wherever a Sikh is settled in the world, he
becomes a flag-bearer for India. The Sikh NRIs have attained quite high positions in
many countries. The new Bill will be of great help particularly to Sikhs residing
abroad, as they prefer organsing weddings in India, but have difficult times
convincing Governments abroad that though the Anand Karaj 1s a Sikh act, the

marriage certificate is under the name of a different religion.

1 am sorry to point out that this small demand of the Sikhs has come too late.
Every community in India has a separate marriage law, but the Sikhs have been
denied of their basic rights. Till today, they are given a certificate under the Hindu
Marriage Act.

I am happy that the Indian Government headed by Dr. Manmohan Singh has
realized it and to fulfill their small genuine demand, has brought forward this Bill in
this House. We should support the Bill and pass it unanimously.

Sir, T must here add for the information of the hon. Members of this House,
through you, that when Ms. Mamata Banerjee became the Chief Minister of West
Bengal, she appointed a Sikh as Minister in her Cabinet. She also issued directions
that the Pumjabi language should be given the status of a second language along

with other languages in the State.

When she was the Railway Minister, she started Sikh pilgrimage trains from
various parts of the country. Ms. Mamata Banerjee has truly proven how the
minorities are to be given help, not just by issuing statements but by taking proper

actions.

I request the Government that the various other demands of the Sikhs should
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also be accepted and all minorities should be given due respect and other facilities

all over the country.

In the end, while thanking the Law Minister, I would say,“37 @98 go=
arag” Thank you.

TUETEET (U TS gRo s sefisy = gsy, oW fEel
SHRI BALWINDER SINGH BHUNDER {(Punjab)*: Chairman Sir firstly T want

to withdraw the amendment 1 had moved as I don’t want to pursue this amendment,
Secondly I want to thank the Prime Minister and the concemned minister, third
important point is that the Venkataramiah Chaliah Commission which had
recommended that the word “Sikh” which has been incorporated in the Explanation IT
to Article 25 of the Constitution be removed which has been a long pending demand
of the Sikhs. I request this demand be also accepted. I am happy that after a long
time without an agitation our small demand has been accepted and we are very
happy and thank the whole house, the Law Mimster and the Prime Minister. The
Sikh Community thought it is small in numbers but has been known for its bravery

all over the world.

Though we have our separate religion under “Sri Guru Granth Sahib ji7,
separate appearance, separate culture and the traditions than why our demands are
not being met if they have been considered and met in the case of Parsis and Jews;
Muslims have their own separate code, and Hindus also have there own separate
code then why the Sikhs have been clubbed with Hindus. While thanking I want to
say that the Hon’ble Law Minister who also belongs to the Minority Community
and 1s known for his kindness and large heart should look into our demands and
extend this large-heartedness so that we get our due for the sacrifices we have made

for the Country.

I request that this bill be passed tomorrow in the Lok Sabha so that this
genuine long pending demand of the Sikh Community is met.
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* Engliish version of the original speech made in Punjabi.
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SHRI SALMAN KHURSHEED: Sir, I am grateful to all the hon. Member, and 1
do want to underscore this spirit of co-operation, understanding and sensitivity that
is being displayed about each other’s aspirations and conceerns. % =g <wRfT
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SHRI NARESH GUIRAL (Punmjab): Sir, [ would just take half-a-minute. Since
this historic Bill is going to be passed now, I would like to mention this. Many
Sikhs, who were married under the Anand Marriage Act, got the certificate under the
Hindu Marriage Act. Many of them are settled abroad. They may wish to change
their certificates. They have been married before, but they may now wish to change
their certificate. So, kindly issue instructions to the Embassy that those Sikh families,

which wish to change their certificate, may be allowed to do so.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, [ put the motion to vote.

The question 1s:

“That the Bill further to amend the Anand Marrage Act, 1909, be taxen into

consideration.”
The motion was adopted

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): We shall now take up Clause-
by-Clause consideration of the Bill.

Clause 2 was added to the Bill.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up Clause 3.
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There are four amendments, Amendment (Nos.1 to 3) by Shri Balwinder Singh
Bhunder and Amendment (No. 4) by the Minister. Mr. Bhunder, are you moving your

amendments?
SHRI BALWINDER SINGH BHUNDER: No, Sir.
Clause 3—Insertion of new Section 6 (Registration of Marriages)
SHRI SALMAN KHURSHEED: Str, I move:

“That at page 2, lines 16 and 17, the words and figure “the Registration
of Births, Marriages and Deaths Act, 1969 or” be deleted.”

I would just like to say that this Amendment has become necessary because
the Amendment relating to the Registration of Births, Marriages and Deaths Act,
1969, has been referred to the Standing Committee, and therefore, it will be
inappropriate to have u-this included in the text of the Bill at this stage.

The question was put and the motion was adopted.
Clause 3, as amended, was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill
SHRI SALMAN KHURSHEED: Sir, I move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted.

SHRI SALMAN KHURSHEED: Sir, T wanted to request the Foreign Minister
to make the statement that whatever is necessary to make it convenient for Sikhs to

get their certification will be done.

THE VICE-CHAIRMAN (PROF. P J. KURIEN): He can do that later if he

wants.
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The Marriage Laws (Amendment) Bill, 2010

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Hon. Members, we have
completed the discussion on the Marriage Laws (Amendment) Bill, 2010. What
remains was the reply by the Minister. Hon. Minister may now reply to the

discussion.



